
ITEM NO.2               COURT NO.3               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  1327/2019

MEERA KAURA PATEL                                  Petitioner(s)

                                VERSUS

UNION OF INDIA & ANR.                              Respondent(s)

(FOR ADMISSION
[PETITIONER IN PERSON IS AN ADVOCATE] 
 IA No. 149357/2019 - PERMISSION TO APPEAR AND ARGUE IN PERSON)
 
Date : 17-10-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Petitioner(s)
                     Petitioner-in-person
                    
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Application  seeking  permission  to  appear  and  argue  in

person is allowed.

Petitioner-in-person who is an also advocate submits that

much water has flown since the petition was filed and amendments

have been made but one aspect still needs consideration. She refers

to Section 4(3)(i) of the Pre-Conception and Pre-Natal Diagnostic

Techniques (Prohibition of Sex Selection) Act, 1994 to contend that

the  age  restriction  of  35  years  is  a  restriction  on  the

reproductive rights of women and in view of the recent judgment of
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this Court in 2022 SCC Online SC 1321 titled  “X vs.  Principal

Secretary, Health and Family Welfare Department, Govt. of NCT

of Delhi and Another” the  provision  would  not  stand  judicial

scrutiny.

Issue notice restricted to the aforesaid aspect.

A copy of the order to accompany the notice. 

(RASHMI DHYANI PANT)                            (POONAM VAID)
  COURT MASTER                                   COURT MASTER 
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